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Requisition and Acquisition of Immo_
vable Property

1797. SHRI R. L. BHATIA: Will
the Minister of  WORKS AND
HOUSING be pleased to state:

(a) whether the former Minister of
Works and Housing announced some-
time back that houses and office ac-
commodation occupied by the Gov-
ernment under the Requisitioning
and Acquisition of Immovable Pro-
perty Act in Delhi and other parts of
the country will be restored to the
owners;

(b) whether he also announced that
some consideratien was also being
accorded to the Report of the Com-
mittee appointed to look imto the con-
version of lease-hold plots im the capi-
tal allofted by the D.D.A. for residen-
tial purposes into free-hold; and

(c) if so, the manner in which action
is being taken to implement these
announcements and how long it will
take to flnalise it?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) The former Minister of
Works and Housing, Shri P, C. Sethi,
had made a gtatement to the Press that
based on the recent amendment of
the Requisitioning and Acquisition of
Immovable Property Act, the resi-
dential and office accommodation re-
quisitioned by the Government for
its use will be derequisitioned.

(b) The former Minister had an-
nounced at a Presg Conference that
the report of the Committee appoint-
ed to look into the conversion of
lease-hold residential plots in the
capital into free-hold was under con-
sideration of the Government,

(c) In regarq to the requisitioned
properties, according to the recent
amendment of the Requisitioning and
Acquisition of Immovable Properties
Act the residential and other pre-
mises requisitioned by the Govern-
ment and are in occupation of the
Government for more than 10 years
as on 10-3-1980, are required to be
derequisitioned by 10-3-1985 unless
any such property is acquired by the
Government, as per the provisions of
the Act. As regards conversion of
lease-hold plots in Delhi into free-
hold, the Government is expected to
take a decision shortly.

Opening of Regiona] Office of Central
Under Ground Water Board to
drought affected Orissa

1798. SHRI CHINTAMANI JENA:
Will the Minister of IRRIGATION
be pleased to state:

(a) whether the Orissa Government
have approached the Union Govern-
ment from time to time certain blocks
of some districts in the State of Orissa
face famine conditions as they are hit
by drought very often;

(b) whether undergroung water is
not available in adequate quantity in
Orissa and if so, the details of the
survey conducted in this regard; and
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(c) whether the Central Under
Ground Water Board propose to open
a full_fledged regional office in the
State for conducting a survey on war
footing to find out the underground
water availability in the drought prone
areas there and if so, by what time
and if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI). (a) A; and
when a State Government ijs affec-
ted by drought which cannot he met
out of its margin money, it approa-
ches the Government of India for
Central assistance which ig sanction-
eq in accordance with the procedure
laig dowp by the Seventh Finance
Commission.

During 1979-80 and 1980-81 (pre-
Kharif season) the State Govern-
ment of Orissa had approached
the Government of India for assist-
ance for drought relief and they were
sanctioned a ceiling of expenditure
of Rs. 14.05 croreg for 1979-80 and
Rs. 17.39 crores for 1980-81.

(b) The tentative estimates made
by the Central Ground Water Board
on the basis of the work done so far
indicate that the Slate of Orissa has
13,300 million Cubic Meters of reple-
nishable ground water potential. Of
this, 439 million Cuhic Metres has so
far been developed leaving a balance
of 12861 million Cubic Mecires still
available for further development.
Under jtg Regional Hydrogeological
surveys, the Board had, upto March,
1980, covered an area of 95,822 sq.
km. qut of the total area of 1,55,782
sq. km. of the State.

(c) The Central Ground Water
Board proposes to open more
regional officeq in various parts of
the country for accelerating the pace
of ground water gevelopment, Dur-
ing the Sixth Five Year Plan, there
is a proposal to open 7 new Regional
Offices. The location of the Head-
quarters of these offices will be deci-
ded after finalisation of the case Of
their establishment. The decision re-

garding location woulq depend upon
the ground water needg of the State
and administrative homogeneity of
the area,

Fishing Harbour Projeet in Goa

1799. SHRIMATI SANYOGITA
RANE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Centrally sponsoreq fishing harbour
project in Goa hag been kept in abey-
ance; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The reason was that the Gov-
ernment of Goa had not confirmed
suitability of the location for the
proposed fishing harbour at Karan-
Jhalem; however the confirmation
has been received recently.
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